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. CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH
Original Application No.872 of 1886
- Mew Delhi. this the 6th day of January, 2000
HON'BLE MR.S.R. ADIGE, VICE CHAIRMAN(A)
HON'BLE MR.KULDIP SINGH,MEMBER( JUDL )
Shii Ktishan Pal S/o Late Shri Samey Singh
R/0c Room HNo.d, Police Station Samepur Badl i,
Delhi f(torth West District, Delthi) -APPL tCANT
(B, Advocate: Shri R.)K. Sharma) i
Ver sus ‘%
! The Commissioner of Police, %
Delhi Police Headquarters. M.S.0. Building, k
) .P. Estate, New Delhi. f
E Z, Dy. Commiseicner of Police (Headquarter-1|) s
Delhi Police Headquarters, MSO Building, 1
i | . P. Estate.New Delhi. -RESPONDENTS
By Advocate: Shri S.K. Gupta. ;
- O RDER (ORAL) ‘
By Hon'ble Sh. S.R. Adige, Vice Chairman (A)
¥ ' Heard both the learned counsel.
2. Applicant s counsel Shri R.K. Sharma has very
fairly submitted that the only surviving grievance of the
applicant is regarding grant of arrears of pay and
!:/' heenlt
& " al lowances consequent to” ke’ promotion as Assistant
: Sub-Inspector of Police w.e.f. 16.5.85.

3. It is not denied that applicant was not
promoted for no fault of his’and despite being available
and willing to be promoted, the respondents did nol
promote him because the applicant 's name was entered in

the list of persons of doubtful integrity, which was

subsequeitly withdrawn from a back date.

4. In a case such as this, we are satisesfied that

the Hon ble Supreme Court’'s ruling in the case of U.0. 1.
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